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 (v)  Need  to  provide  adequate  funds
 to  the  Government.  of  Uttar
 Pradesh  for  solving  drinking
 water  problem  in  Hardoi  and
 Lakhimpur-Khiri  districts
 SHRI  SURENDRA  PAL  PATHAK

 (Shahabad):  Mr.  Deputy  Speaker,  Sir,
 even  after  46  years  of  independence,  mil-
 lions  of  rupees  are  being  spent  to  make
 potable  water  available  to  people  in  most
 of  the  parts  of  the  country.

 Potable  water  is  not  available  क
 most  of  the  rural  areas  in  Hardoi  and
 Lakhimpur-Khiri  districts  of  Uttar  Pradesh.
 Hand  pumps  on  a  large  scale  were  in-
 Stalled  there  to  provide  potable  water  to
 people  but  a  large  number  of  them  have
 been  out  of  order  and  are  not  being  re-
 paired,  due  to  which  the  residents  are.
 compelled  to  drink  contaminated  water.  A
 large  number  of  the  people  in  this  area
 have  been  affected  by  the  infectious  dis-
 eases  like  gastroentritis  and  jaundice.

 Therefore,  |  would  urge  upon  the
 Government  that  there  is  an  urgent  need
 to  repair  the  hand  pumps  lying  out  of  or-
 der  in  Hardoi  and  Lakhimpur  Khiri  dis-
 tricts.  Adequate  funds  should  be  provided
 to  the  Government  of  Uttar  Pradesh  to  in-
 stal  pumps  to  cater  to  the  needs  to  peo-
 ple.  A  survey  should  also  be  conducted

 regarding  the  availability  of  clean  drinking
 water  in  rural  areas  and  immediate  steps
 should  be  taken  to  improve  the  quality  of

 drinking  water.

 (vi)  Need  to  stop  import  of  silkyarn.

 [English]

 SHRI  AJOY  MUKHOPADYAY

 (Krishnagar):  Mr.  Deputy  Speaker,  Sir,
 sericulture  is  one  of  the  major  cottage  in-
 dustries  in  the  rural  areas  of  West  Bengal.
 With  the  launching  of  National  Sericutture

 AGRAHAYANA  30,  1915  (SAKA)  Rule  377.0  5

 Project,  sericulture  activities  have  regis-
 tered  significant  progress  and  the  cultiva-
 tion  of  mulberry  is  spreading  into  new  ar-
 eas.  But  with  the  fall  in  prices  of  good
 quality  indigenous  silk  yam  due  to  the
 policy  of  import  of  silk  yarn,  both  the  culti-
 vators  and  the  silk  producing  activities  as
 a  whole  are  facing  tremendous  difficulties.

 According  to  the  changed  export-
 import  policy,  the  exporters  are  at  liberty
 to  pass  on  50  per  cent  of  their  imported
 duty  free  silk  yarn  to  the  domestic  market.
 As  a  result  of  that,  duty  free  silk  yarn  has
 become  cheaper  than  that  produced  in-

 digenously.  If  this  policy  is  not  changed
 forthwith,  the  very  purpose  of  the  National
 Sericulture  Project  will  be  defeated.  Thus
 an  important  sector  of  the  country,  having
 rich  tradition,  will  gradually  be  destroyed
 and  a  vast  section  of  the  rural  population
 will  suffer.

 |  would,  therefore,  urge  upon  the
 Central  Government  to  stop  import  of  silk

 yarn  immediately.

 (vii)  Need  to  provide  adequate  funds
 to  the  Government  of  Uttar
 Pradesh  for  solving  acute
 drinking  water  problem  in
 Jaunpur  district

 [Translation]

 SHRI  ARJUN  SINGH  YADAV
 (Jaunpur):.  Mr.  Deputy  Speaker,  Sir,  my
 constituency  Jaunpur  in  Uttar  Pradesh
 has  been  facing  an  acute  drinking  water
 problem.  People  are  forced  to  drink  saline
 water.  Even  the  tube  wells  installed  by  the
 Government  are  also  drawing  saline  wa-
 ter.  The  water  in  the  adjoining  areas  of
 Gomati  river  in  the  Southem  part  of  Jaun-
 pur  is  not  even  worth  drinking,  due  to
 which  the  number  of  patients  is  increasing
 day by  day.  People  are  not  getting  drink-
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 [Shri  Arjun  Singh  Yadav]

 ॥  water.  They  have  to  fetch  water  from  a

 long  distance  in  the  summer  season.

 Therefore,  |  would  urge  upon  the
 Government  to  provide  adequate  funds  to
 State  Government  to  solve  the  problem  of

 drinking  water  in  Jaunpur.  Water  should
 be  supplied  through  water  tanks  in  these
 areas  and  water  pipes  should  be  laid  for
 the  permanent  solution  of  the  problem.

 (vill)  Need  to  provide  adequate  forest

 land  to  Government  of  Kerala  for

 development  of  Sabarimala

 pilgrim  centre  in  Pathanamthitta
 district  of  Kerala

 [English]

 “SHAI  V.  S.  VIJAYARAGHAVAN

 (Palghat):  Sir,  Sabarimala  situated  in  the

 Pathanamthitta  district  of  Kerala  is  a  pil-

 grim  centre  of  national  importance.  Lakhs
 of  pilgrims  from  different  parts  of  the

 country  visit  this  shrine  every  year.  The

 pilgrims  have  to  treck  through  dense  for-

 est  for  many  kilometres  in  order  to  reach
 this  shrine.  As  it  is  situated  in  the  Western

 Ghats  at  an  altitude  of  many  thousand
 feet  above  sea  level,  no  developmental
 work  has  been  done  there.  The  main  rea-

 son  for  this  is  that  the  forest  land  has  not

 been  made  available  for  this  purpose.

 1  would,  therefore,  request  the  Cen-
 tral  Government  that  keeping  in  view  the

 importance  of  this  pilgrim  centre,  ade-

 quate  forest  land  should  be  made  avail-
 able  to  the  Government  of  Kerala  for  the

 development  of  the  shrine.
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 [English]

 SHRI  MAHENDRA  KUMAR  SINGH
 THAKUR  (Khandwa):  Sir,  you  have  not

 called  my  name.

 MR.  DEPUTY  SPEAKER:  There

 are  only  eight  names  which  are  listed  un-
 der  Rule  377.  Your  name  is  not  there  in

 the  list.

 15.29  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1993-94

 [English]

 MR.  DEPUTY  SPEAKER:  We  shall
 now  take  up  discussion  and  the  voting  on
 the  Supplementary  Demands  for  Grants
 (General)  for  1993-94.  The  time  allotted
 for  this  discussion  is  two  hours.

 Motion  moved:

 "That  the  respective  supplementary
 sums  not  exceeding  the  amount  on
 Revenue  Account  and  Capital  Ac-
 count  shown  in  the  third  column  of
 the  Order  Paper  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  India  to  defray  the  charges
 that  will  come  in  course  of  payment
 during  the  year  ending  31st  day  of
 March,  1994  in  respect  of  the  fol-
 lowing  demands  entered  in  the  sec-
 ond  column  thereof  :

 Demand  Nos.  6,  9,  11,  15,  23,  24,
 25,  27,  29,  32,  38,  39,
 40,  44,  45,  46,  48,  51,
 52,  54,  58,  69,  75,  77,
 79,  80,  82,  83,  85,  56."

 “Transiation  of  the  matter  originally  raised  in  Malayalam.


